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Ruling of the Speaker dated the 4th
April, 1884. Cut motions on the
Demands for Grants relating to the
Parliament and the Secretariats of
Parliament are not admitted for dis-
cussion in the House and hence they
are not circulated.
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APPROPRIATION (NO. 2) BILL,*
’ 1885

The Minister of Finance (Shri T. T.
Erishnamachari): Sir, I beg to move
for leave to introduee a Bill to autho-
rise payment and appropriation of
certain sums from and out of the Con-
solidated Fund of India for the ser-
vices of the financial year 1965-686.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
services of the finaneial <year
1965-66."
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Shri T. T. Krishnamachari: Sir, I
have got it in the Bill here the copy
of the letter dated the 29th April
from the Minister of Finance to the
Secretary, Lok Sabha, which says:

“The President
informed of the
has given his consent. . .

having been
subject matter
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Mr. Speaker: The information that
he has got he has given.

The question is:

“That leave be granted tc in-
troduce a Bill to authorise pay-
ment and appropriation of certain
sums from ang out of the Conso-
lidated ¥und of India for the ser-
vices of the flnancial year 1965-
66.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introducet the Bill.

Mr. Speaker: Now the House shall
take up consideration of the Bill
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Shri T, T, Krishnamachari: Sir, 1
beg to movet:

“That the Bill to authorise pay=
ment and appropriation of certain
sums from and out of the Conso-
lidatag Fund of India for the ser-
vices of the financial year 1865-
66, be taken into consideration.”

Mr. Speaker: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for
the services of the financial year
1965-66, be taken into considera-
tion.”

Shri Ranga (Chittoor): Sir, we are
not at all in favour of this Bill. We
are not in favour of sanctioning all
this money to the Government so that
they would be able to draw jt from
the Consolidated Fund and use it in
the manner in which they have been
doing. We strongly feel that the Gov-
ernment has not been using these
funds as carefully as they should and
that could be seen from the Reports
of the PAC as well as the Estimates
Committee.

Mr. Speaker: There is one thing
that I might say. At this moment
there might be said things that might
be permissible, but now that the
House has passed all those Demands,
nothing can be said that might go
against that decision of the House,

Shri Ranga: I am not saying any-
thing against it

Mr, Speaker: It is only to draw the
money that has been sanctioned under
the different Heads of Demands.

Shri Ranga: Quite true. I do not
want it to be said later on, as has been
said several times, that the money has
been sanctioned and as per the sanc-
tion money has been drawn by the
Government and therefore, no other

+Introduced/moved with the recommendation of the President.
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[Shri Ranga]

criticism could be made It is only
as a safeguard against that that I am
raising my voice now to say that we
do not have that minimum of confi-
dence that we should have in this
Government to be able to say “Yes” to
this proposition. So, we say, to the
extent that we can warn the country,
that we do not feel that this Govern-
ment can be trusted to make use of
these funds properly, satisfactorily and
economically. Beyond that I need
not have to say anything more.

Appropriation

Mr. Speaker:
yak.

Shri Kishen Pattna-

Shri Shree Narayan Das (Dar-
bhanga): On a point of order, Sir.
The tradition of this House has been
that no discussion is held on the
Appropriation Bill. Why have you
been allowing this?

Mr. Speaker: There is some scope.
But that is a different thing altoge-
ther. He has not spoken inside that
scope,
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Mr. Speaker:

Now, the question
is:

“That the Bill be taken into
consideration”.
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Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
services of the financial year 1965-
66, be taken into consideration.”

The motion was adopted.

Mr. Speaker: We shall now take up
the clause-by-clause consideration of
the Bill. The question is:

“That Clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.
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Clauses 1 to 3, the Schedule, the
Bnacting Formula and the Title were
added to the Bill.

Shri T. T. Krishnamachari: I move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.
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Mr. Speaker: The Bill is passed.
The House stands adjourned to meet
again on Monday at 11 a.m,

17.18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, May
3, 1965|Vaisakha 13, 1887 (Saka).



